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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 28th December, 2011
G.S.R. 905(E).—In exercise of the powers conferred by sub-clause (vii) nfélause {a) of sub-section (1) of Section 9
read with Sections 4 and 76 of the Narcotic Drugs and Psychotropic Substances Act, 1985 (61 of 1985), the Central
Government hereby makes the fo!lowmg rules furthér to amend the Narcotic Drugs and Psychotropic Substances Rules, 1983,
namely :—
1. (1) These rules may be called the Narcetic Drugs and Psychotropic Substances {Amendment) Rules, 201 1.

{(2) They shall come into force on the date of their publication in the Official Gazette,
2. Inthe Narcotic Drugs and Psychotropic Substances Rules, 1985,—
(a) In rule 67 A— '
(A)in sub-rule (a), after clause (iii), the following clausc shall be inserted, namely ;- -

“(iv) the purpose of restraining or immobilising wild animals by or under the aulhoriiy of the Govern-
ment and approved by that Government.”

(B) in.sub-rule(b), after the words “persons pcrformmg medical or scientific functlons the words “or the
authority exercising the powers under sub-clause (iv) of clause {a)” shall be inserted.

. (b)InForm 7 -
(A) Foritem [, the following item shall be substituted, namely .-
“1, Name of laboratory/research mstltutton/hospltal/d:spcnsarv/person/authm1lv
(B) For item 5, the following item shall be substituted, namely :—

“8. Quantity obtamed/purchased”.
[F. No. N/11011/5/20011-NC-I1)

T. KUNDHAVI, Under Secy.

. Note :—The principal notification was published in the Gazette of India, Extraordinary, Part If, Section 3, Sub-section (i} vide
number G.S.R. 837(E), dated the 14th November, 1985 and subsequently amended vide notifications $.0. 786(E),
dated the 26th October, 1992, S.0. 599(E), dated the 10th August, 1993, G.S.R. 748(E), dated Lhe 14th December,

-1993, G.S.R. 543, dated the 24th October, 1994, GS R. 82, dated, the 14th February, 1995, G.S.R. 556(E), dated the
14th July, 1995, G.S.R. 25(E), dated the 12th January, 1996, G.S.R. 509(E) , dated the 4th November, 1996,
G.8.R, 350(E), dated the 25th June, 1997, G.S.R. 214(E), dated the 19th March, 2002, G.S.R. 763(E), dated the
14th November, 2002, GS.R. 115(E), dated the 2 1st February, 2003, G.S.R, 129(E), dated the 26th February, 2003,

_G.S.R. 217(E), dated the 17th March, 2003, G.8.R. 95(E), dated the 4th February, 2004, G.S.R. 736(E), dated the
22nd December, 2005, G.S.R. 639(E), dated the 13th October, 2006, G.S.R. 2(E), dated the st January, 2008,
8.0. 1661(E), dated the 13th July, 2010, S.0. 739(E), dated the 11th April, 2011 and G.S.R. 470(E), dated the 2 15t June,

2011,

/

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-11000
and Publislied by the Controller of Publications, Delhi-110054.




